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II1 THE CTENTRAL ADMINISTFATIVE TRIFINMIAL, JATFUR BRENCH, JAIFIR
OB Mo, 253715596 Late of crder: 14-5-1997
Ratan &/2 Shri Fhaga Ram, at present employed on the post of Tiffin Boy in
the offize of Divisicnal Telecom Enjyineer, Sikar Divizion, Sikar.
.« Applicant
Versus
1. The Tnion of India through Secretary to Ministry of Comminicaticns,

Department of Telzcom, Sanchar Phavan, llew Delhi.

2. Chief General Manger Telecom, Rajasthan Circle, Jaipur.
2. Diveicnal Engineer Telegraph, Zikar Diviasicn, Sikar.
4. Secretary, Tiffin Room, >ffice of the Divisicnal Engineer Telegrarh,

Sikar Divisicn, Sikar.
.. Respondents
Mr. Shiv Kumar, counsel for the applicant
Mr. M.Rafij, counsel for the respondents
CORAM:
Hon'ble Mr. O.P.Gharma, Administrative Member
Hon'ble Mr. Ratan Prakash, Judicial Member

ORDER

P@L H:n'kble Mr. 0P Zharma, Adminiztrative Member

In this application under Section 19 of the'Administrative Trikunals
Act, 1985, Shri Ratan has prayed that the order dated 15.2.199¢ (3nn.Al) by
which diresticne were issued for terminatizn of service of the empliyess of
unrejistered canteens may Ie Jquached and the'applicant may ke treated a= a-

Central u,vetnmenf emplcyee, as per the verdict of the Hin'ble Supreme

Court wee.f. 1.10.91, with all consejuential benefits.

2. We have heard the learnsd counsel for the parties and have perused
the material on record incluling the veply filed Ly the reapunﬂen S
2. The applicant has claimed to ke working as a Tiffin Boy in the

cantesn run in the office of the Divieicnal Engineer Telegrarh, Sikar

Divizion, Sikar. The learned cmunsel for the applicant has produced before

us a copy of the order dated 22-7-97 passed by the Divisicnal Enjinesr in

the cffice of the Telezmm District Manager, Sikar which shows that the
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cervicez of the applicant have been regﬁlariseﬂ cn the post of Tiffin Boy
wee.f.  1.10.1%51.  Azcording  to him,  the applicant  had  continued
uninterruptedly <n the post of Tiffin Boy and he is still continuing 2n the
tasis of the rejularisati-n of his services done by the Government.

4, In view «f this development, this aﬁplication has kecome infructnous.

It is, therefore, Jdimissed as having beccme infructuous. 1o order as o

costs.

. A copy of the order dated 22-7-1957 has keen talen on record.
(Ratan Prakash) S (O.P;Lagl;a)
Judicial Member Administrative Mesmber




